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Joint Committee Report _in the matter_of 0.4 No. 93 of 2024 Umesh Chand
P& Ors.

VermaVs State of U

In the aforesaid matter, Shri Umesh Chand Verma raised grievance by letter dated
02032023 regarding encroachment on a big pond situated in Nehru Nagar, Agra by
land mafia with prayer for directing the Agra Administration to remove  the
encroachments.

In the above matter Hon'ble National Green Tribunal was pleased to pass the
direction on dated 02.04.2024. The operating para of the order is as below: -

4. In view of the avermens in the application, we consider it appropriate to have

response of (1) State of Uttar Pradesh through Chief Secretary, Government of Uttar
Pradesh (2) Uttar Pradesh State Wetland Authority through its Member Secretary (3)
Agra Development Authority through its Vice Chairman, (4) Divisional Forest Officer,
Agra, (3) District Magistrate, Agra and (6) Untar Pradesh Pollution Control Board
through its Member Secretary who stand impleaded as respondents No. I 1o 6. The
Registry is directed 1o prepare and attach memo of parties to the application and issue
notices 10 respondents No. 1 1o 6 requiring them to fil their reply/response by email at
Jjudicial-ngi@gov.in preferably in the form of searchable PDF/OCR supported PDF
and not in the form of Image PDF at least one week before the date hereby fived.

3. In view of the averments made in the application, we also consider it

appropriate that a Joint Committee be constituted o verify the factual position and

suggest appropriate remedial action. Accordingly. we constitute a Joini Committee
comprising of representatives of the Member Secretary; State Wet Land Authoriy. State
PCB, DFO, Agra and District Magistrate. Agra and direct the same to meet within two
weeks, undertake visits 1o the sit. look into the grievances of the applicant, associate
the applicant and representative of the concerned project proponent, verify the factual
position and suggest appropriate remedial action. The Utiar Pradesh Pollution Control
Board will be the nodal agency for coordination and compliance.

6. Factual and Action taken Report by the Joini Commitiee and reply/response by
the respondents be filed be filed by email at judicial-
of searchable PDF/OCR supported PDF and not in the form of Image PDF at least one

crigov.in preferably in the form

week before the date hereby fixed.
7. List for further consideration on 14.05.2024,
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In compliance of the Hon’ble NGT order Joint Committee was formed having members.
of State Wet Land Authority, Divisional Forest Officer. Agra, District Magistrate, Agra

and State Pollution Control Board as a Nodal Agency for coordination and compliance.

1. Municipal Commissioner, Municipal Corporation, Agra and Sub Divisional
Magistrate (Sadar) has been nominated by District Magistrate, Agra vide order
dated 08.04.2024 (Annexure-1)
Divisional Forest Officr, Agra has been nominated as a member on behalf of
Member Sceretary, State Wet Land Authority vide etter datcd 09.04.2024,

(Annexure.2)

Divisional Forest Officer, Agra.

Regional, Officer, Agra has been nominated as a member on behalf of State

Pollution Control Board vide letter dated 12.04.2024, (Annexure-3)
As per the direction of the Hon'ble Tribunal, letter has been sent to Municipal
Commissioner, Municipal Corporation, Agra, Divisional Forest Officer, Agra. Sub
Divisional Magistrate (Sadar) and Executive Engineer lower khand, Agra Canal, Agra
for the joint committee inspection on dated 13.05.2024 and the copy of the letter was
sent to Hon'ble Disirict Judge, Agra, District Magistrate, Agra, Chairman,
Infiastructure Sub-Committee/Additional District Judge, Court No-11, Distriet Court,
Agra and to the complainant Shri Umesh Chand Verma on his Mob. No-7906188758

through whatsapp message to

ain present at 11:00 AM on the said site with relevant

documents and also confirmed by talking him on his mobile no.7906 188758,
(Annexure-4)

inspected the site on dated 13.05.2024 at 11:00 AM. The

complainant was not present at the time of inspection. Regular call was done on his

The Joint Committ

mobile 10.7906188758 but he did not receive the phone. Photographs of the site vi

are annexed, (Annexure-5)
Tehsildar, Tehsil-Sadar, Agra informed vide its letter dated 02.05.2024 that

according 1o the revenue records Gata no.-454,5114& 510 having total area of 58 Bigha

19 Biswa situated in Mauja-Lashkarpur, Tehsil-Sadar, Agra is under the control and
supervision of District Judge Saheb Bahadur. There is no pond in the above Gata
numbers in the revenue records and no canal/rajwaha exists at the spot.  (Annexure-6)

The Executive Engineer, lower khand, Agra Canal, Agra informed 1o the

Chairman, Infrastructure Sub-Committee/Additional District Judge, Court No-11.
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District Court, Agra vide letter dated 30.04.2024 that Sikandra Rajwaha was earlier
operational in Gata No.-510 located in Nehru Nagar. but due to urbanization, Sikandra
Rajwaha is not in existence at Nehru Nagar, Agra for more than 45 years. It is also
informed that Gata No.-510 situated in Nehru Nagar is recorded in the name of Kothi
District Judge for the last several decades. No pond has ever been recorded in Gata
No-510. (Annexure-7)

With reference to the letter no. 151/L-268/2024 dated 11.05.2024 sent by
Regional Officer, U.P Pollution Control Board regarding site inspection on dated
13.05.2024, Chairman, Infrastructure Sub-Committee/Additional District Judge, Court
No-11, District Court, Agra vide letter no.-2519/XI1 dated 13.05.2024 submitted the
report after the approval of Hon'ble District Judge, Agra in which it has been informed

that after scruti

ing the revenue records and files maintained in the District Court

Agra, Court Manager and In-charge Central Nazir, District Court, Agra has put up the
joint_report which was scrutinized by the Officer In-Charge Nazarat and by Chairman,
Infrastructure Sub-Committee/ Additional District Judge, Court No-11, District Court,
Agra and submitted for further necessary action. (Annexure-8)

The point-wise report s as follows: -

1. District Magistrate, Agra vide his letter dated 31.01.2018 along with the report of
Sub Division Magistrate, Sadar informed that the vacant land in-front of Nehru
about 02 Feet high and it is

Nagar Park in which road side boundary wall i

broken at many places. The area of the land from the road side, the north side is
276.45m, the south side is 279m, the east side is 76.25m and the west side is
27.50m. Thus the total area is 13580 SQM ie. 1.3580 hectares. It is also
mentioned in the above report the land in question is in the form of a pit on the
ground, a part of which is filled with dirty water and the rest of land is vacant.

The land is undisputed in the records. Construction work can be done on the land

after obtaining prior permission regarding approval of map from concemed

authorities.

Sadar on dated 02.05.2024
that in the revenue records Gata No- 454, S11 and 510 situated in Mauza-

Recently report has heen submitted by Tehsilda

Lashkarpur, Tehsil-Sadar, Agra having total area of 58 Bigha 19 Biswa is under
the control and supervision of District Judge Saheb Bahadur. In the revenue

record there is no pond/canal in the above Gata nos. and no Canal / Rajwaha is
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situated at the spot. The photocopy of the report is attached herewith.

(Annexure-9)

. The vacant land situated in front of Nehru Nagar Park which is the part of Judge
compound having government residences on its three sides in which Judicial
officers, District administration officers and employees of district court and other
administrative departments resides. On the north of the said land there is a road
and then Nehru Nagar Park is located after the road. On the part of the said land,
the construction of 09 suits Guest House is proposed for the staying of Hon'ble
Judges of Hon'ble Courts, for which drawings and estimate were earlier sent to
the Hon'ble High Court, Allahabad for approval vide letter dated 04.10.2018 by
the District Court, Agra which was forwarded to UP Government for
administrative and financial approval by the D.0. letter dt. 28.01.2019 of Hon'ble
High Court Allahabad. As per the recent information, again rectified estimate has
also been sent vide letter dated: 21.01.2023 to Hon'ble High Court, Allahabad
which is awaited for approval.

Apart from above, in compliance with the orders passed by Hon'ble
Supreme Court in Writ Petition No. 6432015 dt. 04.01.2024 for the partial
portion of the said land Hon'ble High Court and U.P. Government vide letter no.-
491 (1) WRI--9(awie) 2024 RAIH 26022024 directed for the construction
of transit hostel. In compliance of the above, Distriet Court, Agra vide its letter
101305/ dt. 07.03.2024 forwarded the proposal to Hon'ble High Court
Allahabad which is pending. Photocopy of the relevant letters related to the above
proposed guest house, transit hostel are attached.

In view of the abave proposal, debris, collected from the construction/repair
and demolition of dilapidated buildings of residential and non- residential
premises of District Court has been used for leveling the said land itself. The said
land is neither in the possession of any private person or land mafia. nor it is
being developed by any private person o land mafia. Whatever leveling work has
been done on the said land has been done by District Court, Agra. However
during the leveling of the said land, few anti-social elements with vested interest.
tried to create obstacles. Sub-Inspector, Hariparwat on dated 04.04.2024 has taken
the personal bond and apology letier from Mr. Rajeev Singh Sikarwar s/o Mr.
Ramveer Singh, the person who raised the threat, in which he has accepted that he

Pagedof 7



14

tried to obstruct the work at the behest of Shri Virendra Singh Bohra resident of

Agra but now he came to know the true fact and will not create any kind of
obstruction in the future. Photocopy of the letter i attached:

In compliance of the letter send by District Court on dated 03.04.2024, a
letter has been sent by District Magistrate, Agra on dated 10.04.2024 to Assistant
Stamp Commissioner, Tehsil-Sadar, Agra that no registration with respect o any
Kind of transfer/mutation/execution of agreement/Sale deed ete. should be done
about the said land and if any issues related to any kind of deal/agreement comes
into the knowledge, that should be immediately informed to Hon'ble District
Judge, Agra for taking action regarding filling of first information report, so that
the matter of such malicious attempt can be brought into the notice of Hon'ble

High Court, Allahabad for further action. Such information has also been got

published in major daily newspapers on dated 14.04.2024 by Distriet Court, Agra.
The Vacant Jand situated in front of Nehru Nagar Park, which is the part of
Judge’s Compound has Government residences around three sides where Judicial
Officer’s, District Administration Officer’s and Employees of Court and other
Administrative Departments living with their families. The level of the said land
being relatively low and uneven, due to which water discharged from the
Government residences and lack of effective sewer line/drainage system in Judges
Compound, Agra dirty waste water gets accumulated on the said land. In this

regards efforts are being made to make proper arrangement by coordinating with

the officials of District administration, Agra.

The Vacant land situated in front of Nehru Nagar Park, which is the part of
Judge’s compound has a road and Nehru Nagar Park on its North Side which is
surrounded by private houses and at some distance Petrol Pump, Commercial
Institution, Hospital and Multistory buildings are situated. As per the Google
information, in the year 2014 the then Vice Chaiman. Agra Development
Authority, Agra has proposed that bulding having land area of 300 to 500 Square

Meter, rain water harvesting should be made by the building owners with

reference to the map approved by the authority. Similarly, rules have been made
regarding commercial building and multistory buildings. The Committee can
become aware of the information and rules and their implementation with their

physical situation.

Pagesof 7



15

It is clear from the above that the vacant land located in front of Nehru

Nagar which is the part of the Judge’s compound and owned/oceupied by the

District Judiciary. Agra. In the past malicious attempts were made by various anti

social elements with their vested interest with the said land, which has been foiled

by the District Court, Agra. After failing in their evil attempts, a letter petition has
been submitted to the Honble National Green Tribunal by anti-social elements by
stating wrong facts. The applicant stated in his application that said land is owned
by District Judge. Agra, but no application has been submitted by the applicant to
the District Judge, Agra. There is no illegal possession on the said land. A
proposal for construction of a 09 suits Guest House for the stay of Hon'ble Judges
and a transit hostel for judicial officers on the said land is pending.

The letter has been sent to the Hon'ble High Court, Allahabad attaching

photo copes of the records related to the said case by Dist
236215 dated 03.05.2024. (Annexure-10).

Court vide letter no.

Observation’s and Recommend:

1. The vacant land in front of Nehru Nagar Park is the part of Judges Compound, Agra.
Sewerage network is not effective in Judges Compound. Even, old septic tank/soak
pits installed in government residences are not connected with the existing sewer
network. Due to the improper drainage system in Judges Compound, the dirty water
flows from residences and gets accumulated on the said land. It is deliberately
suggested 0 review and strengthen the sewerage network/drainage system in Judges
Compound, Agra.

2. On the said land, construction of 09 suits Guest House is proposed for the stay of
Hon'ble Judges of High Court and in compliance of the directions of Hon'ble Supreme
Court of India, one Transit Hostel (G+4) is also proposed for Judicial Officers
Proposed Guest House building’s layout plan/drawings have been sent to Hon'ble
High Court, Allahabad for administrative approval and financial sanctioning, which

have provision of Rain water harvesting system,
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3. Asper the revenue records, there is no pond i the gata no. 454,511 and 510, As
per the report of Excautive Engincer, lower khand, Agra canal, Agra, Sikandra Rajwaha is not in
existence in Nehru Nagar, Agra due to urbanization for more than 45 years.

4. Date and time of joint inspection was communicated to the complainant but at the
time of joint inspection ncither he was present nor provided any document. During joint
inspection several phone calls were made on his mobile no. 7906188758, but he didn't respond.

5. Asper the report reccived from District Court, Agra, the debris collected from the
construction /repair work and demolition of different dilapidated buildings of District Court
residential and non- residential premises is being used to level the said land. No encroachment is
being done by any land-mafia. However during the leveling of the said land, some anti-social

lements with vested interest tried 10 create obstacles, which were foiled.

The above obscrvations show that the applicant has given the wrong contents with
‘malafide intention without any supportive documents in his application. The joint report is being
submitted for kind perusal and necessary action.

5

1G-S el
Regional Officer, Divisional Forest Officer

U.P Pollution Control Board, Agra Agra

vor!

Representative Sub Divisional Magisirate (Sadar)
State Wetland Authority [l

Agra Agra
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“4. In view of the averments in the application, we consider it appropriate
to have response of (1) State of Uttar Pradesh through Chief Secretary, Government
of Uttar Pradesh (2) Uttar Pradesh State Wetland Authority through its Member
Secretary (3) Agra_ Development Authority through its Vice Chairman, (4)
Divisional Forest Officer, Agra, (5) District Magistrate, Agra and (6) Uttar Pradesh
Pollution Control Board through its Member Secretary who stand impleaded as
respondents No. 1 10 6. The Registry is directed to prepare and attach memo of
parties to the application and issue notices to respondents No. 1 to 6 requiring them
1o file their reply/response by email at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR supported PDF and not in the form of Image PDF at least one
‘week before the date hereby fixed.

n view of the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the factual position
and suggest appropriate remedial action. Accordingly. we constitute a Joint
Committee comprising of representatives of the Member Secretary, State Wet
Land Authority, State PCB, DFO, Agra and District Magistrate, Agra and
direct the same t0 meet within two weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual n and suggest appropriate
remedial action. The Uttar Pradesh Pollution Control Board will be the nodal
ageney for caardma\mn and compliance.

Action taken Report by the Joint Committee and
mplylrespnnst by the respondents be filed be filed by email at judicial-ngt@gov
preferably in the form of searchable PDF/OCR supported PDF and not in the form
of Image PDF at least one week before the date hereby fixed.

7 Lm for further consideration on 14.05.2024.

copy of this order be sent to the Member Secretary, State Wet Land
Au lhomy. sme PCB. DFO, Agra and District Magistrate, Agra by email for
requisite compliance. ™
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“...5. 10 view of the averments made n the application, we also consider it appropriate that a Joint
Committee be constituted to verfy the factual position and suggest appropriate remedial acton.
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Secretary, State Wet Land Authority, State PCB, DFO, Agra and Distict Magistrate, Agra and cirect
the same to meet within two weeks, undertake visis 1o the site, ok into the rievances of the
applicant, associate the applicant and representative of the concerned project proponent, verify the
factual position ard suggest appropriate remedial action. The Uttar Pradesh Pollution Control Board
will e the nodal agency for coordination and compliance.

6. Factual and Action taken Report by the Joint Commitiee and reply/response by the respondents
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E Mayank Kumar Jain, 11y 5. =
Registrar General

DO Leter N,
A
Dated: Jamiary 1" Sl
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date e

With regards,

Yours sincgely
Encl: As above, 7 T

My

Dinesh Kumar Singh-11, H.1.S.
\’mxupul Secretary (Law) & L.R.
Govt. of U.P, Lucknow.

D.0. Letter No.|\| 2/ nfrastructure Cell, Dated: January2g ,2019
Respected Sir,
1 am directed (> send a copy of above D.0. letter for information.
With regards. Yours sincerely )
<

(Praveen Kumar Jain, HL.J.S.
05.D. uuuum/mmmmmn1

Sri Ajai Kumar Srivastava

District Judge, \
Agra
o
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In 2014, the then ADA vice-
chairman Ajay Chauhan presented a
new proposal in ADA board

meeting. Under this proposal, the
affidavit was replaced with secu @
money which is to be deposited ==
before approval of house plan. The
amount of security money is Rs
50,000 for a 300 to 500 sq m
building, Rs 1 lakh for buildings of
more than 500 sq m area. Beyond
this, additional Rs 1 lakh per 1,000
sq m is to be deposited. The
maximum limit of security money as
guarantee for installation of rain
water harvesting is Rs 10 lakh.
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